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4 p.M.

SHRI P. RAMAMURTI (Tamil
Nadu): Will Mr, Sisodia read it again?

MR. pEPUTY CHAIRMAN: There
is no need. He is laying on the Table
of the House a Nolification issued
under the Customs Act. Thai is all.

I. THE BUDGET (ASSAM) 1980-81.—
GENERAL DISCUSSION

II. THE ASSAM APPROPRIATION
(NO. 2) BILL, 1980

MR. DEPUTY CHAIRMAN: Now,
we shall lake up the Assam Budget,
1980-81 and the Appropriation Bill

SHRI DINESH GOSWAMI (Assam):
Sir, I am on a point of order. Sir.
you know that we gave a number of
Calling Attention Notices, when we
approached the hon. Chairman thal
these Calling Atiention motions should
be'ﬂiscussed, he pointed ui that as
the Assam Budget is coming up for
discussion, the Calling Attention mo-
tion may nol be necessary. Then we
pointed out that on the discussion on
Assum Budget only the Finance Minis-
ter will remain present, and the
points about which the Home Minister
has to reply will not be replied to be-
cause he will not be present., Then
the Chairman assured us that he will
request the Home Minister to remain
present during the discussion on the
Assam Budget so that he may also
reply. Sir, I do not find the Home
Minister here. At least, an assurance
may come from the Minister for Par-
liamentary Affairs..

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA-
RAM KESRI): Sir, a communication
has been sent. and either the State
Minister for Home Affairs or the Home
Minister will be here.

SHRI DINESH GOSWAMI:
somebody will he coming here.

SHRI SITARAM KESRI: Yes.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): O! course,

So,

}
i
|
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the reply will be by the Finance Mi
nister.

MR. DEPUTY CHAIRMAN: Now,
I request the House {o discuss the
Assami Budget and also the Appropri-
ation Bill. Now, the Minister has to
move the Bill.

SHRI MAGANBHAI BAROT: Sir,
I beg to move:

“That the Bill o authorise pay-
menl and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Assam
for the services of the financial year
1980-81, as passed by the Lok Sabha

be taken into consideration.”

The question was proposed.

MR. DEPUTY CHAIRMAN: Now,
both the discussiong will go together.

SHRI P. ERAMAMURTI (Tamil
Nadu): May I just point out to the

Minister that the normal practice is
thal he makes a speech explaining the
points?

MR. DEPUTY CHAIRMAN: Lel
him reply.
SHRI P. RAMAMURTI: Let him

speak. Let him a1 least get the train-
ing. Let him speak. We are not go-
ing to interrupt him. We know that
he is a new person.

SHRI BHUPESH GUPTA (West
Bengal): Sir, 1 am on a point of sub-
mission. You are quite right. He will
reply. But he will reply to what we

sdy. And we will have io say on
what they will have to say. There-
fore, it is proper that when the Go-
vernmeni asks for consideratlion, they
should give us the reasons as to why
it should be given consideration. That
is the general practice. And the hon.
Minister can say something.

SHRI P. RAMAMURTI: We assure
you that we would not interrupt you.

- You can say something because, after

all it is going to help you. You say

something.

SHRI MAGANBHAI BAKOT: Sir,
I thought I might save the time of
the House by giving more time to the

)
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hon. Members rather than my taking
the time of the House. Anyway, Sir,
as the hon. Members are aware, twice
we came to this House for Vote on
Accounts in the matter of Assam, gnd
this time we have come for the Bud-
get because the President’s Rule is pre-
valent. And we have to do so before
the 1st of December because hy the
12th of December, one year being com-
pleled, the Presideni's Rule shall have
to be over. We have to provide for
the expendilure of the State of Assam
the necessary sums and for that pur-
pose we have presented (he Budget
before the hon. House and before the
hon. Members. And I will certainly
reply to the peints to be raised by
the hon. Members. And the Home
Minister will also reply.

SHRI BHUPESH GUPTA: Very
well. '

MR. DEPUTY CHAIRMAN: The
Budget of Assam, 1980-81 and the

Appropriation Bill are open for con-
sideration. Now, I would like to in-
form the House that the time allotted
for the discussion is two hours.

SHR) BHUPESH GUPTA: It can-
not be done.
MR. DEPUTY CHAIRMAN:. Every

Party has been allotted time accor-
dingly. I will call now Mr. Sankar
Ghose. You have got ten minutes.

SHRI SANKAR GHOSE (West Ben-
gal): Mr. Depuly Chairman, Sir,
when the Assam Budget was presenfed
in this House last year that was the
first time in history that Assam’s
Budget was presented in Parliament.
Then, ggain, Assam’s Budget was pre-
senled for the second time and now
for the third time the Finance Minis-
ter has presented the Budge{ of Assam
in this House. He has presented more
Budgets for Assam than he has pre-
sented for the Union of India, and the
situation will become such that the
Union Finance Minister will be known
as the Finance Minister of Assam
rather than the Union Finance Minis-
ter, having more expertise in present-
ing larger number of Budgets for
Assam than for the Union.

|
[

]
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| The Vice-Chairman (Shri Bisham-
bhar Nath Pande) in the Chair.]

Mr. Vice-Chairman, Sir, we under-
stand that an attempt is being made
to form a Ministry in Assam. If a
genuine and proper Ministry without
defections and without horse-trading
is formed it is welcome. But vwe un-
derstand that the ruling party which
had 8 Members originally and which
has 52 Members now, which is not
adequate for forming a Government,
is making an altempt to form a Go-
vernment through  defections. The
Finance Minister present here will ex-
plain through which other method a
Ministry can be formed now with a
minority vote, except through defec-
tions and through horse-trading.

Sir, a very serious situation has
developed and the Assam problem re-
mains unsolved. Two things have be-
come very clear about Assam which
we have discussed a number of times.
One thing is that through this agita-
tion the problems of Assam have been
brought to the notice of the nation,
the economic problems, the backward-
nesg of Assam and also the question of
foreigners. The other thing 1s this:
that merely through strong-arm
methods the Assam problem cannot he
solved. The Assam problem cannot
be solved through the National Secu-
rity  Ordinance, through arrests,
through firing and through brandish-
ing sticks. This has been demonstrat-
ed by events that have faken place.
It has also been shown that unless
there is a national consensus gver this
matter, merely by the process
of agitation and merely by {he pro-
cess of blockade Assem problem will
no{ be solved. By blocking oil, oil
will not helong to Assam and the pro-
blem will not be solved. If Gujarat
and Maharashtra say that oil belongs
to them and they start a blockade, no
problem will he solved. If Bengal
and Bihar say that coal belongs to
them and they start a blockade, no
problem will be solved. If Haryana
and Punjab say that wheat and pulses
belong to them and they start g block-
ade, no problems will be solved. Nor,
on the other hand, the National Secu-
rity Ordinance and the arrests znd
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firing that have
solve thig problem.

taken place. will

Some initiative has been faken and
a suggestion has been made that
through a triparlite conference in
which the Government is represented.
the leaders of the agitation are re-
presented and the political elements
including the opposition parties sare
represenied, the Assam’s problem has
to he solved.

Now,. before I come to the specific
problem so far as this Budget is con-
cerned, I would say that when last
time the Budget was preserited the
plan allocation was very meagre, very
measly and I commented on that at
that time. At least nmow it ig little
more satisfactory because from Rs.
160 crores of plan in the interim Bud-
get jt has been raised to Rs. 138 cror-
es. I had said at that time that Rs.
160 crores was very meagre, FEven
Rs. 188 crores is not adeguate. So
far as the Centrai Government is
concerned, Assam is not bound by the
Gadgil formula. Therefore, you can

give Assam more by just going into .

fhe needs of Assam. In respecl of
the other States you have to go by a
formula Where there are restraints.
In Assam there is not that restraint
and therefore it is essential that
Assam plan should be adequate.

Assam has very many problems. So
far as the Brahmputra is concerned,
the bridge over the Brahmputra has
to be there, harnessing of the power
resources of the Brahmputra has to be
there. Bp far as transport is concern-
ed, lthe roads of Assam and transport
system need attention; they need fin-
ance and they need allocation

So far as the problem of unemploy-
ment. educated and uneducated, is
concerned, that problem is there.
Then there is problem of industries,
of power. All these economic prob-
lems are there in Assam and the plan
that has heen presented is still not
adequate.

In the document
budgef, fwo very

presenting  this
surprising state-
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ments have been made. One is {hat
supply of essenlial commadities
through public distribution system has
been maintained edequately in Assam
all through tihis time. It is a most
surprising statement aand yet it is
printed. You can ask any Assamese
whether adequate supply of essential
commodities is there. Nonetheless, a
statement of this character has been
made. Another statement, still more
surprising, has been made that prices
of essential commodities in the State
o. Assam continue to compare fav-
ourably with the prices preyailing
elsewhere in the country. $Sir, there

"is acute shortage of essential commo-

dities in Assam; prices are sky.rockei-
ing, and nonetheless, these two state-
ments have been made, which are not
correct statements and this does mnot
show that the Government is fully
aware of the situation there.

Sir, the strong-arm method has fail-
ed, as the National Security Ordinance
cannot solve the problem and as
blockade of oil has not been able to
solve the problem, therefore, it has
10 be solved through national consen-
sus and in having that national con-
sensus, the question of foreigners has
to he seftled taking into account all
the factors. Sir, the 1951-document
is an important document; that hnas
to be taken into account., Subsequent
evenits that have taken place, the
Nehru-Liagat  Pact, Indira-Mujibur
Rahman Pact, the letter and the spirit
of these pacls, have also to be taken
into account. So far as foreigners are
concerned, they have to go, there is
no question about that, but it has to
be ascertained who the foreigners are.
And under our Citizenship Act, nor-
mally if people are in India for about
eight years, then subject to certain for.
malities, they can acquire citizenship.
Humanitarian considerations have to
be taken into account. People who
have been there for long periods,
bave to be considered. The questior
of the rights of the minorities has to
be taken into  account. Economic
backwardness and need f{or greater
assistance have to be concedeq and
the genuine grievance to get the for-
eigners out has to be conceded. But
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no Indian should be treated as a for-
eigner and no refugee should be trea-
ted as a foreigner and the question of
foreigners should not get mixed up
soil theory, because the son-of-the-
soil theory, because the son-of-the
soil theory that people of the locality
will get the jobs has nothing to do
with foreigners,

Assam has got acute problem of un-
employment. Therefore, more Cent-
ral assistance is necessary but if we
mix up the question of the son-of-the-
soil and the employment question with
the question of foreigners, then we will
wsbe treating Indians as foreigners. In
West Bengal, 60 per cent of the work-
ing force, the labour force, is from
outside West Bengal. In textile mills,
75 per cent of the workers are from
outside West Bengal. In transport, 50
per cent are from Punjab. In busi-
ness, 50 per cent are from Rajasthan.
If in Assam or if in Bengal, this stra-
tegy of the son-of-the-soil theory is
introduced, the whole of India will
breakup. If we are sons of the soil
and not the sons of mother India,
India will be completely broken.
Therefore, a dialogue has to take
place and the economic problems of
Assam have to be solved. The eco-
nomic problems of Assam are differ-
ent from the genuine pro‘blem over the
foreigners’ question. In the case of
Sikkim and Tripura, there is also no
question of foreigners. There it is a
question of Indians coming there from
other States. That is not a question
of foreigners. that should be delinked
from Assam question. Therefore, so
far as Assam is concerned, its prob-
lem cannot be solved by force of the
agitators; it cannot be solved by re-
sort to firing. It has to be solved only
by a national consensus. Therefore,
there has to be an awareness among
the people, among the political ele-
ments, the Government and the agi-
v tators...that the problems of Assam
have to be solved without hurting the
interests of the minorities there, with-
out creating a difficult situation. Sir,
Indig is passing through difficult times.
So far as the international situation
is concerned, it is very tense. Assam
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is a sensitive border region and, hence
unless this problem is solved soon and
with the co-operation of all, we shall
be in very great trouble. Hence, we
had appealed even on the last ogea-
sion whe: the last Assam Budget was
presented that this is the time when
we must, everybody must, come to
the negotiating table, The negotia-
tions which have broken off should be
started afresh. The fresh dialogue
should be held on the basis of tihe
tripartite approach which has been
formulated. The national elements,
the political parties, the political ele-
ments should also be involved. Any
solution can be only within the Indian
framework.

Now, Sir, finally, I would say that
the Government should not concern
itself merely with the installation of a
Government through defections and
horse-trading, but to solve the genui.ne
problems of Assam. Sir, so far®as
the Plan is concerned, which has been
presented, the allocation should be in-
creased further. The increase is not
adequate enough. The economic pro-
blems of Assam should be solved
simultaneously with the foreigners’
question,

SHR1 BIPINPAL DAS (Assam:)
Siv, the Eudget has come before us

" for reasons known to everybody, be-

cause Asgsam today is under Presi-
dent’s Rule. Some of the economic
preblems which Assam is facing have
been mentioned by Mr. Sankar Ghose
and the Government of India, I am
sure, is quite conscious and aware of
it. T also know that they have taken
up some schemes and some other sche-
mes are in the process. I would only
request the Government to expedile
the completion of those schemes
which are not yet complete and to
expeditiously implement the schemes
which they have already announced.

Sir, while discussing the situation
in Assam, we have to speak with some
amount of restraint. Parliament’s ap-
proach also should be constructive.
Otherwise, you cannot help in solving
the problem faced by Assam today.
Emotional and sentimental approaches
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will not solve the problem, will
not help in any way in solving the
problem but may create more diffi-
cuilies and complications.

One 1oint my friend, Mr., Sankar
Ghose, has mentioned just now. 1
would like to make it clear at t.e
oulset, 1 am very sorry that a very
socber and mature colleague of mine,
as Mrc. Sankar Ghose is, has said it
Some uiher leaders of some oOpposi-
tion parties have also said this out-
side, that the Government of India
i3 just now busy oaly about the for-
mation of a Ministry in Assam. What
18 the real situation? This question of

fermation of g popular Ministry  has
arisen because of the constitutional
obligalion imposed by the Forty-

fourty Amendment brought about by
the Janata Pariy. They have created
this situatjon. (Interruptions)

‘e

SHR] SANKAR GHOSE: 15 defec-
tion also a constitutional obligation?
(Interruptions) 1 was opposing defec-
tion. Is that also a part of consti-
tutional obligations? (Interruptions)

SHEI BIPINPAL DAS: 1
interrupt you.

Sir, now, the question befure the
Government is the President’s Rule
will come to an end on 12th Decem-
ber. Some people have suggested the
dissolvtion of the Assembly. Dissolu-
tion of the Assembly is no solution,
because dissolution wof the Assembly
means continuation of the President’s
Rule which cannot be continued be-
yond 12th December. Hence, a popu-
lar Minisiry must come inlo existence.
Who said the opposition parties will
not be allowed to form a Ministry?
Nobedy is going to stand in the way
if any opposition party or a combi-
nation of opposition parties can pro-
vide a majority in the House. If the
Congress(I) can provide a majority,

did not

the Congress(I) will form the
Government, If somebody else
can provide a majority, they will
form the Government, Thig is a

constitutional process which will go
on. Hence, on this point, I think, un-
fair and unjust criticism should not
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Government

It is very unfortunate that the situa-
tion created bv the agitation in Assam
Is yet to become normal. As a result,
the peaxle and the State and, if [
mav say so, the whole nation, con-
tinues to suffer. Sir, so far as this
problem is concerned, the Government
and the Prime Minister took the in-
tiutive to have negotiations with the
leaders of the agitation for a settle-
ment Series of ciscussionsg took place.
But # is unfortunate that no fatal
settlement has been arrived at, Both
sides came to some understanding on
«ertain points. The remaining points
of difftrence will also have t3 be set-
tled only through negotiations. The
Government have declared that they
have kept open the door of negotia-
tions. But may I point out how can
there be negotiations in a proper
atmosphere if the agitation goes on?
So, I plead that the agitation be sus-
pended and a tongenial and peaceful
atmosphere be created so that the
talks couldq be resumed for gsttlement
of the outstanding points,

It must be very clearly understood
ihat no problem can be solved through
agitation. I have not come across any
single instance in the political field,
in the social field, or even in the
wars—1 say, including the wars—
which has not ended up by some kind
of agreement across the table, by give
and take process, by compromise. This
is the human history. This is the
historv of human society. Therefore,
we must understand that the agitation
will not help in solving the problem.
The agitation, in myv opinion. has
already served its purpose. It has
fo2ussad the whole problem before
the natjon. The nation has become
alert. It has brought about conscious-
ness among the people. Therefore, it
is time now for us to sit down across
the table and sort out the problem.
[ do rot think there is any problem
which cannot be sorted out if there
is gondwill on both sides. If we de-
lay this, it is not good. The more the
delay, the¢ more is the suffering of
the State and the nation and the
pecple a5 a whole, economically or

-4
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even ctherwise. Therefore, it is high
timea that the actual work of identifi-
cation ang detection of the foreigners
in Assam is started on the ground.
This is what we have been asking for.
If tais is what is being asked for, the
actual work must be started on the
ground Low itselt. The agitation, I
am gfraid, is only delaying the pro-
cess of actually starting the work on
the ground. The work can be sfarted
at least on those points where the
Government and the leaders of ithe
agitation have already come to some
understanding. Difference of opinion
on one o1 two points must not be
allowed to hold up the entire process
of starting the work by the Govern-
ment.

The Guvernment have agreed that
the problem must be solved in ac-
cordance with the Constitution, in
accordance with the relevant laws of
the land, in accordance with the
national commitments, international
gbligations and human considerations.
The Government have agreed that the
problems must be solved through duc
process of law and for that purpose
speclal machinery will have to be set
up.

The Government have never said
that 1971 is the cut-off year. The
Government’s position is, if I have
undersicod correctly, let the work be
started taking 1971 as a starting point.
Let us f{irst understand the size, the
magnitude, the complications and im-
plcations of the problem, and then
if necessary, go back from 1971, es
far back as possible, until an agreed
date is arrived at. This is the Gov-
ernment’s  approach so far as tihe
question of cut-off year is concerned.
Therefore, there should not be any
quarrel over the cut-off year. Gov-
ernment have alsy conceded the de-
mand of the agitators that the NRC
of 1951 will be considered as a basis,
as one of the documents along with
other relevant documents, as the basis
for detecting and identifying the
foreigners in Assam. This is the de-
mand that the Government has con-
ceded.
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The checkposts along the Indo-
Bangladesh border are being increas-
ed and furtaer strengthened, After
detection and identification of  the
forcigners, Government have agreed
that the electoral rolls will be revis-
ed accordingly and all the names of
fureigners will be removed from the
clectoral rolls. It has also been ag-
reed that all voters will be givea
identity cards with photographs s0
that ng foreigner can vitiate the elec-
toral process, The Government have
agreed that in future citizenship cer-
tificates will be issued only by the
Central Government authorities and
nct by any State Government,

So we can see that most of the de-
mands of the agitators have been
conceded. T say ‘most’. Whatever
poinis ¢f difference remain can be
sorted out across the table alone—not
in the streets. In any case, the *pro-
blem can be solved only through such
steps and measures as are realistic
and practical. Idealistic solution will
not help. The solution must be cana-
ble of being implemented jn a peace-
ful and orderly manner; otherwise
there is no sense in suggesting any
solution which cannot be implement-
od nh 1he ground,

The problem is not so simple. It
is difficult. Similar problems have
arisen in other countries elsewhere in
the world. And one does not know
the magnitude of this problem. No-
body knows what is the total num-
ber of foreigners. The problem is not
so simple. It is compliacted. There
are complications; there are difficul-
ties. We must appreciate this and
unless we do that we will never be
able to find a solution o The problem.
But 1 must say that we have to solve
this probtem once for all. Assam can-
not be allowed 3y go on burning. It
has to be solved once and for all. 1
say this to the Government and
everybody concerned. It cannot be
allowed to hang on. The more the
delay, the more compliacted the ques-
ticn will become., Let ys all put ovur
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heads together gnd cooperate wita the
Governmeni in their effort to find a
permanent solution to this yproblem
through negoliations with the leaders
of the agitation. I hope the Members
of this Yhouse, all political parties and
all ¢oncerned will approach this pro-
blem1 with tais end in view, with inis
constructive attilude. Let us not say
something which is sentimental or
emoiional, which we can say very
well for record’s sake. But it helps
none; it does not help in solving the
problem, Again, we cannot solve the
problem here. Let us be realistic and
practical. The praoblem ultimately will
have to be settled between the Gov-
ernment and the leaders of the agi-
tation across the table. It is the reality
and must be accepted. We can help
from outiside. But we must not create
morg, difficulties either for the Gov-
srnment or for anybody. )

Sir, today unfortunate things are
happening. EveWyday we hear and
read news. It is with a sénse of an-
guish and sadness that | am sgsaying
all this, 1 am only appealing to the
leaders of the agitation. Let them not
withdraw the movement. I am not
suggesting that they should withdraw
the movement. Let them at least sus-
pend the movement. And the Govern-
ment hos already offered to have talks
with them again. So continue the
talks 1g sort out the remaining points.
Som, points, as I have already enu-
merated, have already been settled.
One or two points remain., Let the
talks be resumed. Talks can produce
results only when there is a peace-
ful, calm and congenial atmosphere.
Therefore, it is necessary that the agi-
tation be suspended. Talks must be
resumed between the Government
and the leaders of the agitation and
the remaining points sorted out in a
realistic and practicable manner. 1
emphasise this, Some people have
been suggesting idealistic solutions, so
lutions which can mnever be imple-
mented. Perhaps no Government in
the world can implement them; 1
don’t know, because we are yet to

L4
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know lhe magnitude of the problem.
‘iherefore, our approach should be
realistic and practical. Let us find a
solution which we ‘can implement on
the ground. There is no dearth of
goodwill on both sides—from all sides.
If w2 gpproach this problem from
that angie, T am sure the problem
will be solved at the earliest. Thank
yul very much,

SHRI BISWA GOSWAMI (Assam):
Mr. Vice-Chairman, Sir, rise to op-
pose this Assarn Budget. Wg are dis-
cussing the Assam Budget. While we
are discussing it, the situation in
Assam i deteriorating day by day.
Though tae movement hag been going
on for the last 12 months, the Gov-
ernment failed to come to any amica-
ble settlement with the movement
leaders. The Government is not at ajl
sincere ghout the solution of this most
important and most vital problem fac-
ing the people of Assam, What they
are doing is, they are saying different
things at different times. Sometimes
the Prime Minister assures that if
Assam is not prepared to accept the
foreigners, the Government of India
would distribute them in different
states, but now they are not willing
to do so. The Government is trying
to misrepresent the movement, Some-
times it is said that it is anti-Indian.
Sometimes it is said that it is anti-
Bengali ang anti-Muslim, It is neither
anti-Indian nor anti-Bengali nor anti-
Muslim. It is against the foreigners,
and the people who gre launching the
movement in Assam are doing a pat-
riotic job by pointing out to the Gov-
ernment that lakhs of foreigners have
entered our couniry. It was the duty
of the Government to find out the
foreigners even before the agitation
was started, but they did not do so.
The other day the Prime = Minister
said that the foreigners will be 5 few
thousands and not millions, but the
Home Minister said some days before
that there are about three lakhs of
loreigners. Whom should we believe?

Sir, T would like to give some of
the very few quotations from some
men in authority. In the Census Re-
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port of 1931, Mr. C. S. Mullan, the
Census Commissioner, depicted an
alarming picture. He said:—

“It is sad but by mng means im-
probable that in another {thirty
years $3ibsagar district will be the
only p:Tt of Assam in which an As-
samese will find himself at home.”

Again, Sir, in 1951, Mr. R. B. Vaghai-
vsalla, the Census Commissioner
v.rote; —-

“Despite the present political, con-
ctjtuliopal and psychologicdl clima‘e
of Assam and despite the passport
swetem o2nd oteer difficulties, many
Muslim immigrants will yet tun
the gauntlet of these legal and ad-
ministrative barriers and attempt
to- settle down in Assam.”

Again I guote from the Census Re-
port of 1961:—

“From 1901 to 15th August, 1947
the movement of people from East
Bengal to Assam was of Indian citi-
zens from one part of India to ano-
ther part of India. After indepen-
dence the movement may have been
a conlinuity of the past, but legally,
it becomes the movement of foreign
nationals into Indian territory, be
they Hindus, Muslimg oy any other
religious community.”

Mr. Z. A. Bhutto, late Prime Minis-
ter of Pakistan, suggested in 1968 that
he wanted some areas of India’s
North-East to be included in Pakis-
tan. In his book, “The Myth of In-
"dependence” he elaborafed.—

“It would be wrong ty think that
Kashmir is the only dispute that
divides India and Pakistan, though
it is undoubtedly the most signifi-
cant.” Then atfer some lines again
he has written: “One at least is
nearly as important as the Kashmir
dispute, that of Assam and <somne
districts of India adjacent tp East
Pakistan, To these, East Pakistan
has very good claims.”

He advocated “a policy of special
relationship with the non-Hindu po-
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pulation of Assam until that wrong
(of Assain being an integral part of
Tadia) can be finally righted”. Even
in spite of all these things, the Gov-
ernment has preferred to show to the
people of India that the foreigners in
Assam are in thousands, not in mil-
lions. ’

Then, I may quote Mr. Shakdher,
the Clief Election Commissioner. On
the 24th September, 1978, he said: “In
one case, the population in the 1971
Census recorded an increase as high
as 34.98 per cent over the 1961 figures.
and this increase was attributed to
the influx of a‘very large number ot
persons from the neighbouring coun-
tries, The influx has become a regular
feature. T think that it may not be a
wrong  asseisment to make on the
basis of increase of 34.98 per cent bet.
ween the two Censuses, the incpease
that is likely to be recorded in the
1891 Census would be more than 100
per,cent over the 1961 Census.” Then,
Sir, he again observed: “Another dis-
turhing factor in this regard is the
demand made by the political parties
for the inclusion in the electoral rolls
of thp names of such migrants who
are not Indian citizens without even.
duestioning and properly determining
their citizenship status” Everyhody
knows that in Assam the Congrass
Government encouraged this immig-
ration in the hope of getting block
votes. So the Chief Election Commis-
sioner has himself observed that it is
a great menace in Assam, but our
Prime Minister says that the foreign-
ers there are only g few thousands.

Sir, tlie Government is not at all
sincere 10 come to a settlement. They
are not ready to see to the miseries
of the people of Assam and the people
of the rest of the country on account
of the continuation of this movement
for such a long time. Had they heen
so, a solulion would have been found.
One hon, Member suggestegq that
they should suspend this movement.
The students did suspend the move-
ment and there were talks jn Delhi.
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The differences between the move-
ment leaders and  the. Government
considerably narrowed ®wwn. The
movemenrt leaders agreed that those
why camge between 1951 and 1961
shouid be regularised. The only point
cf difference was about distribution
all ovep the country of those who
came kelween 1961 and 1971. (Time
Lell 7ings) Sir, already we have met
the Chairman and he has assured as
that, s» far as the Members of Lhe
north-eastern region are concerned,
they would be given more time, be-
cause there was a Calling Adttention
Moation and that Motion was not pres-
sed. 1 have not completed even half
of my speech. I should be given more
time.

THE VICE-CHAIRMAN (SHR1
BISHAMEHAR NATH PANDE). We
haveegot limited time at our disposal.

SHRI BISWA GOSWAMI: 1 will

try {o finish soon. .

SHRI DINESH GOSWAMI: May 1

point out to the hon. Vice-Chairman.

that we gpproached the Chairman and
we told him that we were not press-
ing the Calling Attention Motion if
he assures us that the time that is
allotted for the Calling  Attention
Motion would also be taken into ac-
count at the time of this discussion.
The Chairman assured us that the
Members of the north-eastern region
would be given time liberally. So it
is on that assurance that we did not
press {or that Calling Attention Mo-
tion. So the two-hour time that was
allotted by the Business Advisory
Committee has been modified by the
Chairmar’s assurance. So time should
be given to the two or three Members
of the north.eastern region and the
other Members who want to speak
because in the Lok Sabha, as every-
one knows, in spite of the fact that
we do not have a representative there,
was so much of discussion on it.

THE  VICI-CHAIEMAN (SHRI
BISHAMBHAR NATH PANDE): 1
wil] try t¢ accommodate, but the
Chaijrman’: instructions are not here.

i
I
i
i
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A TTTAIT ME (ITTTIN) :
159 AqTHA qge, faqdg qzargad
A& 4 3g W Ja fear § F AN
QTAEIFAT 21 A1 ©: 47 F 12 AY 199
d3m 1 d9fF =g aga & wgeww
faga & AR AAH & FHE 9T ALY
@ F GI9-gIT WG & AGA 9T H{Y
91 g1 @Y g 1 zafay § fadgy @=ar
f g% A7 AGIAT 07 |

SHIl1 BHUPESH GUPTA: Sir, 1
alse fedl that the Members from the
north-eastern region Jnay be kindly
given raocre time, I agree with Shri
Dinesh Goswami. Two houts’ discus-
sion on the subject is nothing; it is
purely g ritual. Even as it is, it is bad.
But you know the importance and
the urgency of the subject. It should
not lock as if we treated it very
lightly and casually, specially when
Members from Assam and that re-
gion have to say something.

A AR AT {RGIT, ST
f& fasda ozavza? &7 § daar
g1 a1 (&% =7 faoq 1 71 92 1 qug
fzr wtem, afFws ady S 71 mgw 2
fe & &5 & ag W
(Interruption)

T AMEIT gatE mE: AW ARy
wdf 3, fadeT 2

0 HAqn FHO . TAH QA
g awig g fr w: ast ¥ arg W grew
&3 | 3w grad gz & o fAaea
g B @ tfay gog g5 & a7 129
fama g7 F19Y 737 qarfeaT S AFTL |
TN HIAWWFAT IR AT 10-5 fHAT
urt J3r fgr WF, T¥ 9T g/ *ig
TANS A F

SHRI BHUPESH GUPTA: Sir, my
friend.. . (Interruptions).

THE  VICE-CHAIRMAN
BISHAMBHAR NATH
Den't take his time, please.

(SHRI
PANDE):
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SHR]I HAREXRUSHNA MALLICK
(Orissa): They are taking the time
of the House, not his.

SHRI BISWA GOSWAMI: Sir, [ was
saying that the Government of India
is not at all serious about solving this
problem. Rather they are more in-
terested in installing a minority Gov-
ernment of defectors in Assam. Sir,
afler the election, the Congresg (I)
had only eight members Now they
have become 53 througy detections.
Even now they are not in a3 majority.
But they are going to instal this Gov-
ernment, 7t is an insult to those who
are fighting for a genuine cause and
for the interest of the country. It has
insulted the people ang it has provok-
ed them. It is a clear indication that
the Government js ready for confron-
tation with the agitation leaders.

Sir, in the last talks, what did the
Government do? There were differ-
ences only in regard io the migrants
between 1961 and 1971. They could
have postponed the talks. But what
did they do? They unilaterally de-
clared that 1971 would be the cut-off
yvear and the Government would start
work from 1971 whether the agita-
tion leaders supporteqd it or not. This
has provoked the people there. The
agitation leaders had suspended their
movement. They had decided to reopen
schools, colleges and universities. But
the Government could not utilise that
opportunity for coming to a settle-
ment because the Government is not
willing to solve this problem. Sir,
so many things have been raised. The
question of minorities has been raised.
1 agree that the minority interests
must always be safeguarded, he it
linguistic or religious But how does
this question come o far as detection
of foreign . nationalg is concerned?
We are to detect foreign nationals on
the basis of the provisions of the
Constitution and the laws of the land,
taking into consideration the NRC
ang other relevang documents. Now
it has been said that the NRC has
heen vejected by the High Court
Either the hon. Minister does not know
or he is deliberately saying this. The
Gauhati High Court rejected only one
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copy submitted by one gentieman,
one certified copy of NRC, which was
not certified by a Government officer
but wag certified by the District Sécre-
lary of the Jamat-e-Ulema-e-Hind.
That is why the High Court rejected
1t. The High Court has not rejected
the NRC. The NRC is the only do-
cument for it. People were deported
on the basis of the NRC in the past.
So the Government cannot deny this
fact that the NRC is an important
document. Then the question of
humanitaria, considerations has heen
raised, the question of international
agreements hag been raised. What
are these mternational agree~
ments? We do not know. What
is the Nehru-Liagat Pact? The Nehru-
Liagat Pact envisaged that those Mus-
lim citizens of Assam who migrated
to East Pakistan as a result of the
disturbanceg would be taken back by
Assam and they must come befoga the
31st December 1950 That is the
Nehru.Liagat Pact. Everybody said
that the Nehru-Liagat Pact should be
observed. Yes, we also said, Nehru-
Liagat Pact shou'id be obeyed? Wagz it
is  this Indira-Mujib Pact? Wag it
passed in Parliament? 1f this was the
agreement, if at all, if was done bet-
ween the Prime Minister of India and
Mujibur Rahaman of Bangladesh and
today Bangladesh says that it iz not
going to accept a single individual
who came after 1971 to Assam. So
they have galready violated the pro-
visions of the Indira-Mujib Pact., And
why should we go on saying, about
international commitments? What are
those internationa] commitments? It
is only to befool the people and side-
track the issue that the Government
is saying this.

Then the prcblem of Assam is such
that India cannot bypass the question
posed by the Assam agitation leaders.
It must not be forgotten that India is
a multi-national and multi-lingual
country ip which every nationality
should get protection ynder the Cons-
titution. If we take an objective
view of the movement then we will
see the Assamese people are afraid
that they may be outnumbered. Theyv
have seen it in Sikkim and Tripura
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They tear that ‘hey may be outnum.
bered they are afraid that their
identity may be lost. So, the In-
dian Constitution ang Indian de-
mocracy should give protection to

this small nationality, that is, the
Assamese nationality. This move-
ment has rajsed this question and
the tellectuals of the country,

the thinkerg of the nation, must come
forward with a golution, with a last-
ing solufion of the problem. 1% is
not enough to decry the movement, it
is not enough to slander the move-
ment. [ regret to say that the Govern.
ment of India is trying to divide the
people of Assam. A minority students
organisation was propped up under
the aegis of the Government. The
other day a minority students delega-
tion came to Delhi for discussions.
Do you know what they said in
Gauhati? They went to a Muslim
gentleman in Gaubhati and told him,
“Well, Mr. Zail Singh, the Union Home
Minister, has asked us to have a Stafe
office gt Gauhati; so you should help
us to open a State office at Gauhati”
What business has Mr. Zail Singh got
to suggest to the minority students to
have a State office at Gauhati? We
have got proof that the Government
tried tg divide the people. They are
pursuing g very dangerous policy. The
policy which they are pursuing will
be disastrous to the countiry, And
yet they are pursuing it. It is a sui-
cidal policy they are pursuing. The
minority interests must be protected.
But, ag You know, the minorities
question does not come on the cues-
tion of detection of foreign nationals in
Assam. But an attempt has been maue
by the Government of India to give a
communal colour to the whole pro-
blem. In Assam there was nhg ¢om-
munal riot in the past. But now an
attempt is being made to instigate one
community against the other gqo that
there may be communal riots. Per-
haps, the Prime Minister wants that
the stalemate should continue. Per-
haps she wants that there should be
trouble and violence so that she may
use it as a plea to declare emergency
in the country as she did in the past
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or tg switch over to the Presidential
form of Government, which ig being
discussed in the country today. So,
the Government will be well advised
to try to solve the problem through
negotiations.

In 1960 there was language distur-
bance in Assam and the then Prims
Minister, Pandit Jawaharlal Nehru,
dashed to Gauhati at that time, met
the people there and rebuked some
people ang brought a solution to the
problem. In contrast, what are our
Ministers doing now? They do got
go to Assam. Recently the Finance
Minister visited the North Eastern
States, but he did not visit Assam. The
Home Minister visited Arunachal
but he did not visit Assam. They
should have gone to Assam earlier
and should not have ignoreq Assam
like this. Do you know the reaction
in Assam to this attitude? They think
that these Ministers and leaders want
to terrorise them by ignoring them.
Thig attitude must be condemned by
all right-thinking raen.

A solution to the problem can still
be found, What is the harm or what
prevenis the Government ty distribute
those whg have corme to Assam bet-
ween 1961 and 1971 in different States
in the country? After all the refugae
problem is a national problem. It
cannot be a problem for Assam alone.
The West Bengal Chief Minister nas
again and again said that West Ben-
gal cannot accommodate a gsingle re-
fugee in his State, There is nothmg
wrong in what he has said, But when
the people of Assam who are being
suffocated by millions of foreignhers
cry for help and complain that their
identity is going to be destroyed, you
call them parochial, secessionist and
communal. Thijg attitude will not serve
any purpose.

In 1955, when the people of Assam
launched a movement for the location
of 5 refinery in Gauhati, the
then Home Minister, Govind
Ballabh Pant dashed to Gauhati, -
met the agitation leaders and
solved the problem, then and there.
Why cannot the Prime Minister go to
Assam? Why not the Home Minister
go there for talks? The Government
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of India invited the agitation leaders
to Delhi for talks. But this time they
wanted the talks to be helg in Gau-
hati. What was wrong in that? Some
Ministers could have been sen: to
Gauhati. That was not done. This
attitude of the Government of [ndia
and particularly of the Prime Minister
is most unhelpful for ,the legitimate
aspirations of the people of Assam

It is most unhelpful. What do the
people of Assam need today? They
need sympathy and understanding

from the national leaders particularly
Tfrom the ruling party. But what have
they got from the ruling party? They
have got Army and CRP. The agita-
tion leaders were discussing the ques-
tion of flushing out of staguous
erude in the pipeline with experts.
But the Government decided that t
should be done by the Army without
waiting for their decision. What hap-
pened? Due to the non-cooperation
of the oil employees, the recondition-
ing plant could not function. Whal
did the Army do? They pumped
chemically treated crude instead of
reconditioned crude and the experts
say that, there is danger today of the
éntire pipleline being damaged. Why
did the Government dp this? Then,
Sir. ..

THE VICE-CHATRMAN (SHRI
BISHAMBHAR NATH PANDE):
How much time would yoy take?

SHRI BISWA GOSWAMI; I am
concluding now.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANLCE):
You have already taken twenly
minutes.

SHRI BISWA GOSWAMI: So, Sir,
1 appeal to the Government: Let

them study the problems and there
should be a correct appraisal of the
situation I would, in this connection,
suggest that a Committee of Parlih-
ment Members should visit Assam tlo
know the things for themselves with-

out listening to the propaganda that

is being carried on here to misrepra-
sent the movement. Why can we not
do this? Let a Committee of Parlia-

|
|
|
|
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ment Members be sent to the State
of Assam to study for themselves
what is happening there, I know
that the Government will not agree to
this suggestion also,

THE VICE-CHAIRMAN
BISHAMBHAR NATH
Please conclude now.

(SHRI
PANLE):

SHRI BISWA GOSWAMI: Sir, com-
ing to the Assam Budget, I do not fad
from the Budget that the Governnent
is keen to develop this region. It is
not keen about the development of
the North Eastern region at all. No
mention hag been made about the
extension of the BG line up to Dibru-
garh. The allocations for industry
and for irrigation are also very mea-
gre and it is said that they are giving
more. Some Members alsqg have said
that Assam ig being given more. But
nobody says how much money® the
Centre gets from Assam. Will the
Government say this also? How much
money the Central Government gets
from Assam? They should say this
also. They say that they are giving
more. What more they are giving?
Some increased amount. But that
cannot solve the problem The indus-
trieg cannot be built with that. The
irrigation projects also cannot be
taken up with that. (Time bell rings).

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Please conclude now.

SHRI BISWA GOSWAMI: Then.

so far as solving the problem of un-
employment of the educated pesple
is concerned, they have sanctioned
one crore of rupees. They seem to
think that they can solve the problem
with one crore of rupees. I  would
say that so Iong as the right to work
i< not enshrined in the Constitution.
the Government will never give any
importance to the sofution of thjs un-
employment problem  Therefore, in
this manner, in this stop-gap manner,
this gigantic problem: of unemploy-
ment cannot be solved. If right to
work is enshrin~d in the Constitution
itself, then the Government wi]l rea-
lise jts responsibility and perhaps
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then thig unemployment problem can .

be solved.

1 would once again appeal to the
Members of the ruling party to lovk to
the problem of Assam with sympathy
and understanding so that the situa-
tion does not deteriorate further ,nd
a solution ig found, I mean, early.

With these words, Sir, I oppose this
Assam Budget,

THE VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE):
Now, Mr P. Ramamurti, Not here
Yes, Mr. Dinesh Goswami,
W OATTSRIT W€z Wl o w7
AW AT BT 977 WA FT 4T )
Iqganad (1 fegreaT  am

ai¥) : FFT §% M fad gu § g
FoATHTTH 57 AT E |

oAy w90 0 WIT FE
qITH & |
SHRI DINESH GOSWAMI: Mr.

Vice-Chairman, Sir,... (Interruptions).
Mr. Vice-Chairman, &ir, with 5 sense
of agony, I approach this debate to-
day. For more than one year, Sii,
the People of Assam are fighting
(Interruptions). Sir, 1 have already
started,

WY AATSET MW wE Ao ST
TEFT 9T |

SHRI DPINESH GOSWAMI: Sir,
for more than one year, the people
of Assam are figh’ing on an issue
which gshould have been tackled by
the Government long back. Harbour-
ing a foreigner is one of the serious
offences under the law of any coun-
try in “‘the world.

SHR; NAGESHWAR PRASAD
SHAHI: What is il that Mr. Bhale-
rao is doing? (Interruptions).

SHRI DINESH GOSWAMI: Sir.

will thig honourable Member permit
me to speak without interrupting me?
In that case, we will alsg be inter-
rupling you.

_————————
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SHRI NAGESHWAR  PRASAD
SHAHI: T am not interrupting you;
I am talking about the office. (Inter-
ruptions).

SHRI DINESH
don't interrupt me.

THE VICE.-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
Order, please. Let the speaker con-
finue.

GOSWAMI: Then
(Interruptions).

5 P,M.

SHRI DINESH GOSWAMI: Har-
bouring foreigners is one of the most
serious offenceg one can think of not
only in this country but in the laws
of any country in the world. What
are we asking for in Assam is to take
action against foreigners. But the
Government are harbouring foreig-
ners contrary 4to all laws, The
people of Assam are demanding
Identify  the foreigners wherever
possible and also disenfranchise
them go far as some of them are
concerned. I do not think there is any
parallel in the history of the world
where the people had to launch a
movement to tackle problem of foreig-
ners. This is the tragedy that we have
suffered. Shri Bipinpal Das is not
here. He has stated that a Govern-
ment hag to be established in Assam
to fulfil a constitutional obligation.
May I ask Mr. Das in absentiag whe-
ther he...

AN HON. MEMBER: He is pre-
sent here. (Interruptions).

SHRI DINESH GOSWAMI: I am
sorry, I missed him as he is not in
his seat. May I ask him: Where does
he find that constitutional provision
that a minority government can be
installed? You cannot play fraud on
the Constitution to fulfil 5 constitu-
tional obligation.

SHRI BIPINPAL DAS: Just one

point. What T1...

SHRI DINESH GOSWAMI. | am
not yielding... (Interruptions). 1 am
not yielding.

SHRI BIPINPA], DAS: What 1

eaid.. . (Inferruptions).

~ %

¥y
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SHRI DINESH GOSWAMI: The
fact is that you are thinking of instal-
ling a minority government. Does it
not mean that you are playing a fraud
on the Constitution? Where did you
find such a constitutional provision
that to fulfil a constitutional provision,
you can play a fraud on the Constitu-
tion.

SHRI BIPINPAL DAS: I am sorry
it ig a distortion of what 1 said.

SHRI DINESH GOSWAMIL: May I
ask, whep the Leader of the House,
the Prime Minister and the Home
Minjster met the opposition parties,
knowing the constitutional provision
did they put forward g proposition
that as none of the parties has a majo-
rity, so let us all form a Government
to fulfil the constitutional obligation?
Was this suggested from the side of
the Government? Mr. Das has sald
that the agitators should suspend the
movement. The agitators did suspend
the movement and sat at the table
with the Government. But for the
last one year the Government are
playing hide-and-seek with the pro-
blems of Assam. Here in the state-
ment attached io the Budget it has
been said that all the essential com-
modities are now available at reason-
able prices. May I remind the Fin-
ance Minister that the hon. Prime
Minister just a few months age com-
plained that even DDT could not be
supplied to Assam because of the
agitation. Then how do you justify
the statement that now you are sup-
plying the essential commodities at
reasonable prices. Is it that the Prime
Minister is telling lie or, Mr. Finance
Minister, you are telling lie? One of
them must be distorting the factg and
the House is entitled to know whether
you are telling a lie or the Finance
Minister.

Sir, let me look to the Government’s
position. - When this agitation was
launched, we were told that there is
an international commitment—Indira-
Mujib Pact—that people before 197!
cannot be deported. I wrote a letter
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on the 15th March 1980 to the Prime
Minister that as a student of law I
have read every clause of the Indira-
Mujib Pact and there is no single
provision which says that people com-
ing before 1971 will be treated as
citizens. In fact, you cannot make
this Pact without the concurrence of
Parliament. I wrote on the 15th March
1980. Today it is November. 1 have
received a numbor of replieg to my
letters written, to the Prime Minister
but not to this letter. If you have a
commitment that you cannot deport
people whg came before 1971, how
is it that Giani Zail gingh is today
saying that let 1971 be the starting
point and that the Government will
go back from 1971 after the first phase
of the operation is finished. When you
say that you have got an international
commitment that you cannot go back
to 1971, are you not trying to d;@eive
the people of India? You can deceive
some people all the time, yoy can
deceive all the people for some time,
but you can’t deceive all the people
for all the time.

Next it was pointed out, “Look here.
So many lakhs of foreigners are there.
How can we tackle it?” 1 can appre-
ciate the complexites 4f the problem.
It is a problem where we have to
tackle lakhs of people, and there Mr.
Bipinpal Das hag asked for a realistic
approach. But what about the press
conference of the hon Prime Minister?
In reply to a question, she said that
the number of foreigners will be only
a few thousands. Who is telling the
truth? Is it the Home Minister or the
Prime Minister of this country? Who
is trying to fool whom? The country
and the Parliament are entitled to
know at least from the Home Minister
whether the version of the Prime
Minister that there are a few thou-
sands js true or whether the version
of the Home Minister that it comes to
lakhs is true. 'Then, Sir, we were
told, “There are so many foreigners
in Delhi., How can we drive them
out” Where do you find the forejg-
ners in Delhi? We have asked for the
deportation of the foreigners. We



383 The Assam Appropriution [ RAJYA SABHA ]

[Shri Dinesh Goswami]

have askéd for the deportation of
those who have come ynder the de-
finition of ‘foreigner’ in accordance
with the law and the Constitution of
this country. Those people who have
come from Pakistan and who have
acquired the citizen-ship are citizens
as any other citizens and thers cannot
be any quarrel regarding them, And
if in Dethi, there are foreignerg then
they should be identified. [f they
are not identified, then the Govern-
ment are not doing a national job;
you are doing an anti-national service
because the foreigners are definitely
to be identified. I don't think any
country in the world can take up the
position that it is pot going to identify
the foreigners. )

Then, Sir, take the question of the
Natipnal Register of Citizens, Tt was
said by the Home Minister that
NRC is not a valid document and that
the Gauhati High Court has ruled
that the NRC is not a valid docu-
ment. Mr. Home Minister may I
point out that section 15 of the Census
Act says that documents in  which
NRC is also included can be used for
the purpose of prosecution for the
violation of the Census Act? And
you, the Home Minister, are taking
up a position that where the very
right which is given to the Home
Department to prosecute persong for
the violation of the Census Act has
been invalidateq by the Gauhati High
Court. I have gone through the de-
cision of the Gauhati High Court.
What happened in that case wag that
a person was served with a potice as
a foreigner,. He did not file any
document in the first trial court, He
did not file any doument in the appel-
late court. He wanted to file 5 copy
jssued by the Secretary of the Jamait-
e-Ulema in the High Court. And the
High Court rejected this document.
Ang may I point oui that there are
two judgements of twg different
courts, including one from your own
State Punjab—1968 Punjapb 331; 1957
Mysore 182—where it has peen held
that documentg unde, the Census Act

:
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are admissible documents? A valuable

right is given to the State and I am
surprised that the Government are
prepared even to give it up for the

sake of the foreigners.

Sir, the Prime Minister here in this
House made a solemn commitment to
the people of Assam on 17th June that
the foreigners will be distributed to
other States. Now, you are saying
that you cannot do so. You say that
the people have blocked the oil. And
you have made a very solemn state-
ment that oil is a national property.
Who has said that oil is pot 5 natio-
nal property? But can it be the case
that oil belongs {o the nation but the
foreigners belong to the State of
Assam? You say, “Oil is a national
property”, The nation must have it.
The assets must be shared by the
nation. But what agbout the liabili.
ties? Is not the libility also the con-
cern of the naticn? When yoy want
the assets to be shared, the country
must be prepared also to say that
the labilities also must be shared by
the whole nation. I expected you and
some of the hon. Members who
want to make us aware al] the time
about the national integration to stand
up and say that as Assam has so much
of excess foreign® population we are
prepared to take some responsibility.
That would have given impetus to
the spirit of national integration.
After all, charity begins at home. But
you say that you are not prepared
to take any of our problem and you
want to teach about national integra-
tion to us, to a State which has stood
by you in the noment of peril of 962
when the rest of the country virtually
gave it up, when the Chinese came
to our territory a Stale which has
stood the crisig in 1965. 1971, a State
which has contributed the highest
amount to your excheguer sg long in
foreign exchange hy way of tea, jute
petroleum and other resources  Sir,
when we asked for a refinery as Mr.
Biswy Goswami pointed out we were
told, we were parochial and chauvi-
nists, If you had not told us parochial
and chauvinists end if you had listened
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to scme of our genuine problems, the
problem today would not have acqui-
red this much of magnitude. We know
from time to time, from 50s, we have
been accused of being parochial, be-
ing chauvinists. Well you can brand
us like that. But such cheap accura-
tions will lead nowhere.

Sir, today yau are bringing in
Agsam a policy of repression. The
Government have trieq to divide com-
munities from  communities. The
Government are maqtiratively alleg-
ing that the agitation leaders are try-

ing to drive out the minorities. For
heaven’s sake, do not identify the
minoritiegs with foreigners. A mino.

rity is not a foreigner and a foreig-
ner is not necessarily a minority com-
munity. By not preparing to identify

the foreigners you have put the Da-

mocles sword over the head of every
minority for the purpose of your vote
game, for the purpose of ballot box.
By this you are doing the greatest
disservice to the minority community
in the State, I tolg you at the very
beginning that if you identify the
foreigners the minority citizens, be
they linguistic or religious, if some-
body tries to harass them, they can
stand up and say, we are citizens of
Assam, ag any other citizens are, we
have got full rights as any other
citizens, But by not trying to
solve this issue simply because of
political end you have put the
Damocles sword over the heads of
minorities. I must say with all res-
pect that, by this you are trying to
make minorities a pawn in the game
of chess throughout the country with
tremendous disastrous consequences.
And may I also point out in this
context that the idea of having a
few battalions from minorities and
the Scheduled Castes, may ultimately
inject for the first time communal
feelings in the minds of army
and police and it may have disastrous
consequences in future. Let us keep
this in mind. Let us not play with
the concepts of minorities. TLet us
not make minorities pawng in  the

1338 RSD—13,
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game of chess, It is another question
that the foreigners should be identi-
fied so that the citizens, even if they
be minorities, can rightfully stang up
and say, well we are the citizens of
India as any other citizens,

Sir, I want to point out that no-
where the All Assam Students Union
have said that the oil belongs to the
State of Assam, They have only
used it as a part of leverage because
they feel that it is a weapon to raise
the consciousness of thig Govern-
ment to the fundamental issues on
which they are carrying on the move-
ment, Mr. Home Minister says that
the students agreed on many points
but when they went back to the
Assam House, they changed  their
stand. Mr. Home Minister, I have
pointed out many instances where the
Government have taken up a stand
in this House, and a different sémnd
in the other House. The Govern-
ment have taken up a standg in the
morning and another in the evening.
The Home Minister and the Prime
Minister comes out with different
versions, Will you kindly give me one
instance, where the AASU has gone
back from the stand which they have
taken? I challenge you, Mr. Home
Minister, here, cn the floor of this
House, please place before this House
one document which showg that the
AASU gave a nommitment earlier and
they have gone back on that commit.
ment, Whereas I can place before you
instances after instances when you
make g statement in the morning and
in the evening vou make  different
statement. .- . - -

I am happy, Sir, that at least the
speakers who have preceded me from
the Congress (U) and the Congress
(I) and other speakers have said
that repression is no solution to the
problem. I know Mr, Minister that
many of your colleagues, many of
your party members came and told
you that if repressive measures are
taken the movement will subside. I
hope thay by now you have learnt a
lesson that every man, woman and
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[Shri Dinesh Goswami]

child in Assam 1s emotionally invol-
ved on this issue. The people are
prepared to undergo all kinds of
sacrifice. The prices of essentials
have skyrocketeq in spite of what
you have said, Diesel is not there.
Vehicles are not moving. Students
have lost gne academic year but we
have suffered 1] this with a smile.
There is no complaint; gnd 1 can tell
you that we will continue to undergo
all sufferings with a smile till g just
solution is arrived at, whether our
agitation is right, wrong, just, proper
probably we are not the best persons
to judge; the history will judge it

But no people can carry on such
movements for such a long time
without commitment to a cause.

Have you seen such a movement any-
where in this country at any point of
tige? When people are committed
to a cause, repression is no answer.
As I pointed out earlier, a feeling of
a psychological alienation ig growing
in the ming of younger people of
Assam today. They are beginning to
question us. They say: Look here,
you speak of integration but if after
one year of long struggle, with all
our sacrifice when the Government is
not prepared to protect us from forei-
gners do you think that really that is
the way you can enhance the gpirit of
national integration? Represssion
will only add to gradual deterioration
of the feelings of integration. You
have tried repression in Nagaland
1ight from the time of Independence.
Have you been able to do anything?
You have tried repression in Mizo-
ram right from the time of Indepen-
dence. Have you been able to do
anything? You are fighting insur-
gency from the plaing of  Assam.
Psychological  alienation in  the
minds of the younger generation of
Assam will not only cause the grea-
test harm to the State of Assam but
to the whole of India, because we
know that our gecurity lies in peing
a part of the totality of the nation.
We know that we are a part of India
9s any other Indian is. And what we
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are struggling for today is that a
large inflow of population from Ban-
gladesh should not create a situation
that a day may come when we may
cease to be a part of India. This is
the fight to remain linked up with
India and every repressive step that
you will take will only alienate the
younger generation. Already—{forget
about what happened in Assam-—
every unemploy.d youth is a volcano
all over the country. You have seen
it in Nasik and I can point out that
with the credibulity of the politieal
life being under strain, the values
being lost in the political life, we may
finq a gituation that the politicians

-7

and the political partieg may become«-).

irrelevant in many parts of the coun.
try.

Therefore, I will submit with all
humility, substitute ‘R’ by another
‘R'; substitute ‘repression’ by ‘respon-
sibility’. Agree at least to identify
the foreigners.

Sir, I do not want to take much of
your time but as many other Memberg
have said the situation in Assam and
in the north eastern region ig extre-
mely serious. With further repres--
sion, even an acceptable solution today
may not be acceptable tomorrow. The
Government have called meetings
of the opposition. It is g tragedy that
for one year the movement has gone
on and the members from Assam—
some of us—have been participating
in discussions voicing the viewsg of
Assamm movement. But we have not
been called for a discussion evep for
once by the Home Minister except
in the corridor he told me yester-
day: “l want to discuss Assam with
you.” This shows lacunae in the
approach of the Home Ministry. You
listen to all other views but not ours.
I must say Prime Minister gave me
interviews p number of times. But
the Home Minister surprisingly did
not care even tc hear once from us.
And maybe, if you go through your
files, you will find that many of the
reports which were given by ypur
officials have been proveg to be
wrong and our assessments have
proved to be correct, They have com-
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pletely a wrong assessment because
many pecple in the Home Ministry
who are sitting there have no genuine
feeling about the north_eastern region-

Sir, I would like to conclude by giv-
ing a note of warning. The people of
Assam are gas national ag the
rest of the country. We want a
solution of this problem, because, who
suffers jf this problem continues? But,
as Mr. Bipinpal Das has pointed out,
this problem should be tackled once
and for all. You cannot begin from
1971 and then have a second ogperation
for people who have come before 1971.
Wilt-you go to a village and say that
those people who have come after

e 1971 will be identified and will you

J

again go back {p the same village and
say that those people who have come
between 1961 and 1971 will be identi-
fied? The operation can be carried
out once and only once. That is why,
the studentg have said that they want
a package deal. They are not pre-
pared for these piecemeal operations.
In regard to the people who have
come before 1961, they have said that
even if they are foreigners, they can
be regularised and they can be given
the legal status of citizens; the differ-
ence is there only in regard to the
period between 1961 and 1971. If the
Government of India does not stand
on prestige, this difference can be
sorted out very easily., May 1 point
out to Mr. Bipinpal Das: Why does
he not convince the Government about
the solution which he himself has
suggested? The fact that this solution
has not been accepted by the Govern-
ment shows that the Government has
been unreasonable. Hence, 1 would
submit, let ys face this whole situa-
tion seriously. T am happy that I have
seen a different atmospvhere in this
House today than what I saw on the
9th July. On the 9th of July last
year, in this House, when 1 stood up
to speak, I was interrupted by some
of my friends here. But perhaps, we
all have also realised that through
repressive measures and by a spirit
of antagonism against the people of
Assam, the problem is not going to be
solved. The people of Assam today
beg of all of you for understanding,

f
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sympathy and goodwill; understand-
ing, sympathy and goodwill so that we
may remain a part and parcel of this
country; understanding, sympathy and
goodwill so that Assam can maintain
its owr. culture and heritage. In Tri-
pura earlier the Tripuris comprised
63 per cent of the population. Today,
they are only 26 per cent. There is
talk of giving them protection under
the Sixth Schedule. Sir, the people
of Assam want to live with honour
and respect, not in protection like the
Red Indians in America. We peg of
all of you in the name of Indian na-
tionhood, in this moment of peril, treat
the problem of Assam with under-
standing. sympathy and goodwill. I
assure you, my friends, that as Assam
has stood with the rest of the coun-
try in the forefront during the Inde-
pendence struggle, as Assam has gtood
with the rest of the country in times
of peril when Pakistan and C}gna'
attacked us, Assam will stand with
the rest of the country now and will
give all its resources to this country,
provided, you also give a sense of
belonging to us by meeting our just
demands. I am extremely grateful
to all the hon, Members of this House
for giving me a very patient and
uninterrupted hearing. Thank you.

st AIivaT AAT7 WE  ITEAR
wgiRa, § 59 qwe # fadg ww@rg
o gz fHdqq swar 2 frrg awre 9,
W B FEI F W § A Fg
W g @y g wfgr & fw
&R 999 % [OA F gH FAT
T ATy Fafew AW ¥ A@w
UIAT TAT AT AT G E |

AR, SET FTRR ¥ omeErEa
fear @1, gw ag 9wmy g f& 3=y
g@R I dqrd 9 wOgg #Y
ggraaT % fau o mas . w99
F HrEvrEw F o, wa & S0 &
far s Y sumeyT F@ F fqu o
e ¥ foars aur gavy agg o fafww
fawra Frommt &1 o 93w & oo
WG GHT F9 F FT 500 FUL
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[ AvdeaT wan M|

T T awe #AgA F fau FAEE |
AfFT a8 190 FUS FT ToC & | =
a9z H TRET § Sy F1 e aEA
FT a7 AR H AT FT FE AELH
o g fRar mar ) zT@ oaswe ®
faurg atmm #1 AW g &
FE WEUW ARG g W oAdE H
o § AgETE S e w1
F fod 1€ gy A8 & 1 S afaw
s § fd #Tm A wuw
aWEAT W @S g g IH 9§
feelt &1 WEg™ AE & | AW,
faeeit #1 gORTT o gATA g T% wew
F qrafert § G2 TrAHT ATIE 7
RIS &7 919 @S &, agl
ferg = wEEAT 1 AT @I FTH
qgY & AEET FT ATAT AT GEHAT § S
ag g gamay § fF & 7k gfew
F AT FOAT FT FGAT AT FEHAT
¥ el R 79 A A T
# foi famerd & F15 gEaA AN
T AT @ afer feass ow owA
Y ooy wor @) g1 TR g
12 fraea? & 9g 981 A9 A &
YTHIT FSAT FATgAT © |

st gwaw fag  (ghamo)
FIE O a@ AG 7 | WORT AT 9T

g

*Y AWiTaR WATE WIEY . WG W
feew 3 F qrefem FTIT & 1 1947
# w9 IW FT AATA GUT IT FEATY
¥ A9 qGA T EEAT G4 g5 )|
I g AT T T2 g AT f anfweqra
¥ S aeafey g9 28 § s fad
FATEWT | 9 AT AW & ATHT A
HIX T¥ IW FY G T GOlHEAR
# wrEAIEY ®1 g3 ummRe faar
g7, g wreEAa fzar ar f& oW
HR 9% fod F® FO0 )

l

|
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SHRI P. RAMAMURTI: Just a
Minute. 1 am not interrupting him,
he will continue. There are so many
speakers. T would suggest that the dis-
cussion can go on till 6 O’Clock. After
that we cannot continue. If we had
known it, we would not have fixed
up so many engagements. Suddenly
you want us 1o participate in the dis-
cussion after 6 O’clock We cannot
sit.

=t TV T WIEAWY ([T )
JaTeqer ST, § TH AT A HEHA § |
g memer St & faer & 39 faa o
39 §9g g A fw www & @ g H
FTATW HEAT AT AT(EH | T/ TC I
g Afe s e e oase
F @A ST FqHT R0 ar FTRT q9F
fam oo 0 Afws Amr g &
qAFC FT @1 gRT T@T TAT § AT €
FT 398 AT FT GUTH 751 &7 |
gAEqT FH Ffed @ WR aga aR
q7eq ST 9y g 1§ a9war g
FEFTT AT FHHT EFTC FA |

SHRI BHUPESH GUPTA: This is
the best approach. 1 hope the Gov-
ernment will agree to that. Tomorrow
we can do it. Tomorrow there is no
Calling Attention. So, there is no
difficuity. We will do that tomorrow.

oY ATH FEW AT @ FAIT ST
T X § 1 FE AT GgAT |

gadlg & faam § wsn W&
(= drarw ¥At) o ww fAEeT Oy
¢t o &1 A 959 @ ¢ & AW |
g ©: 99 47 I IF ab, foaar
Wt AT &9 SEET g fRrm omy

SHR; DINESH GOSWAMI: We
cooperated with the Government last
time. We are cooperating every day.

ot wrest Mg famw (w2 w3w)
FH AR F TH 9T AT 3 )
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st A FEOT AN - A FAT
fadita wwear iy § iR faomw #1
6 fo7 @er FA7 g & A g A
g FHIE W 3

wadtm a0 fawrr A wsa wat
(st @arem FWA) - oFw 27 AdE
AT 3T § |

SHRI LAL K. ADVANI: Is there
any such financial compulsion, any
procedural compulsion? I do not
think. Let the Finance Minister ex-
plain.

SHR] MAGANBHAI BAROT. Sir,
we have a compulsion because before
the 1st of December, in any event,
we have to get the President's assent.
Otherwise, a situation may arise which
will be very difficult. We are prepar-
ed to sit late. So far as the request
for time of the hon. Members is con-
cerned, we concede to it that we may
sit 5 little more and do it. We request
that it being a Finance Bill, kindly
help us to pass it today.

SHRI DINESH GOSWAMI: To-
morrow we should pass it.
SHRI LAL K. ADVANI: Sir, he

has just now pointed out that it has
to be completed before the 1st. I am
sure he would appreciate that even if
we conclude it tomorrow, there is
ample time for the President’s assent.

SHRI BHUPESH GUPTA: We are
not against it.

gadtn  w faww & wew W
(»ft HeTm &a) s )
a® ¥ v gred & foggw few &)
TG | HTT A+ g &y favig e
a1 5 6 a5 & A% WY 37 W 99
T gHA I wT fFar a1 T o6
TH ¥ I QR T AN TF, AT
a9 _qF afsd AT @ 9 FH0 |

{

(No. 2) Bill, 1980 304

SHRI BHUPESH GUPTA: We have
all agreed.

SHR] P. RAMAMURTI: We have
engagements today. If we were told
that we were to sit up to 8 o'clock,
we would have come prepared for it.
Now we have fixed engagements
which we cannot forego. What are
we ty do? You please tell us.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] SITA RAM
KESRI): The suggestion has already
been accepted that we are ready to
sit after 6 o’clock Why leave it for

tomorrow? It has already been an-
nounced.

SHRI P. RAMAMURTI. After 6,
we go, (Interruptions).

SHRI BHUPESH GUPTA: What

does the Government lose by it. The
Government does not lose any#hing
by it. We are not interested in obst-
ructing it.
[Mr. Deputy Chairmap in the Chair]
We are not interested in not allowing
it to be passed or creating difficulties
for you. In fact on a Bill like this,
naturally people would like to say
something—not so much on this or
that item of allocation but on the
national issues. That is what they
want. Therefore, Sita Ramji Yyou
should understand you don’t lose any-
thing whatsoever. If you had lost
anything, T would have understood it,
and T would have agreed.

st srest Aga fm (S9T
93w) : g@ AR fed fam owmod
g & faqu d5 wmoT )

dadta w74 fawer § wea wat (i
derem ¥adY) : sfaw, 77 FTor wfEe-
T @ 9% £ | Ag TEd & WO
fawg & safiro o faeres & 45 TTEA
faa awg & = 9gq faoo frar
g1 I qE@ F wfWE 1w Tg
W & 2 @t fhr geErd e
H QY 29T g1 ATQAT | gAY aT I8
3 & gmd (sfwaedt @g @
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[+ Giarem Tadr]

fe g aga & wEAKME g9

o9 IufeAT § 1 A F T AG G |
WY AT FOOU HTIATCY ;TR

W F I FT AV |

SHRI BHUPESH GUPTA: We are
not going to oppose it or vote against
it. At least some of us are not. We
shall not vote against it.

SHRI LAL K. ADVANI: We shall
ensure quorum. You will have no
difficulty.

SHRI BHUPESH GUPTA: Don't
get wqrrmied about the presence wof
your Members.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI SITA
RAN| KESRI): Please continue now.

Then we will gee. TH! A1 FFT ZT5w
g

ot FE qET AT ITT TR
AR, 0gq  7g dEwT &1 W fE

O 6 AW ® A1 ST AT AGN |

ST omwdY ot mEafr Y SR me
A st A FEr & f& ag
qar wgaq w § fF oww T
FL gEer g W @R a1 gw zawt
q FT T | T feafg ¥ ozaR we-
T 1 g7

SHRI P, RAMAMURTI: The Gov-
ernment should understand that to-
day when they are trying to evolve
a consensus, it is better for them to
hear al] the people. That would
create a proper atmosphere for the
meeting they are seeking. Let them
hear us patiently.

SHRI BHUPESH GUPTA: W: are
not opposing it. We will pass it.

MR DEPUTY CHAIRMAN: O this
issu . (Interruptions).

SHRI BHUPESH GUPTA: We
want it to be continued tomorrofw.
It is a very important subject, as you
know, On this, I don’t think by and
large there is any disagreemen: It
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should be passed. We are all in
favour. One or two Members may
say, “I oppose the Bill”, but we will
see that it is passed. You will havt no
difficulty. We =2re not discussing the
details. Because of these special rea-
sons, we want to speak on this. You
hear us and it will be helpful even
from the point of view of tackling
the problem, or handling the problem
outside the House.

THY LEADER OF THE {IOUSE
(SHRI RRANAB MUKHERJEE): 1
want tg make one submission. 1 agree
We can have it tomorrow. But my
only submission, through you, Sir, to
the hon. Members would be that the
problem we are having is that the
alling Attention Mbtion is takfing
much time, Today let us continue
with it. It can continue tomorrow.
After it is over naturally the Calling
Attention may be admitteq by the
Chairman, that can be taken up later.
After the Assam Budget is over,
We can take up the Calling Attention,
if the hon. Members agree.

SEVERAL HON, MEMBERS: Ag-
reed.

BHUPESH GUPTA: We
agree, That is a reasonable sugges-
tion. Where there is a will, there is
a way.

MR. DEPUTY CHAIRMAN: Now
we have to continue with it. It has
been agreeq that this Bill will be
taken up tomorrrow immediately
after the Question Hour. No Special
Mentions will be allowed. (Interrup-
tions). And the Calling Attention
will be taken up later in the day.
This Business will continue till it is
passed. 1 request Mr. Shahj to con-
tinue, Today we sit as long as we
can because there are a large number
of Speakers. Every day We are seeing
that we cannot get more than 2 hours
for the official Business. This is the
only difficulty. Even today we had
Special Mentions for half an hour
and the Calling Attention continued
for 2 hours and 45 minutes. So
whatever the promise you make it

SHRI
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‘18 very difficult for me to regulata
the proceeding. 1 haye to keep on
reminding the Members ty keep to
the promigz. About the promise
you are making today, T request
that for once you keep your pro-
mise. Particularly the leaders, I am
afraid, do not cooperate,

SHRI LAL K. ADVANI. Let
Shahiji speak fully.

MR. DEPUTY CHAIRMAN: But
Myg. Bhupesh Gupty as a running
matter he will take. I am not geing
to accept what he saysg,

St T HoW WA : FF GAT
FA F4T
MR. DEPUTY CHAIRMAN: I am
not going to be guided by hig ad-
vice in this matter particularly.

st ARTTAT wE W - Tl
merg, & fAw #x owr o &
g AT F1 wEer W fF arfens
TN I qAT ST AT HIT IW 9
qffm & @t wEafEds ®
€t IART FETT AATHI q wTIAIEA
faar a1 f& WX I IAT A
g% WA a1 A IqE ATT BN |
AW = fag oft @ T #1 [
f& g%z =@ q@ &1 wrar fF afeasy
e & ATANEST FT qTF &<
fem ok wEd aweE A1 arfw
g qff ofFsm @ @1 3 i
gw g€ | af it aferdt arfeeam
g &t wemfdw g @ a3g
ToTE | AT WX IS § W1 FO
FOF TAG & AW qIfREAE ¥ wH
F, AT A, FAT Y, AT gty
gigge &, few afredr  afeeas
¥ @ i qoma ¥ uE ag
gl 9 T, AT AT @ T AR
W off afFme & At w@rg
T fad : smEear @ gE | oA
TEF AT AW A &L § S AWy
qffem & fggeam  #  wig,
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fomst fremsh a0 a8 awd € 9
A W R W@ AYE
F g TEH W T AL F |
Jg AT AW F I3 F  IRL
N A 3, @ AEH TFIL &
fEds & 9T &1 9 § sad
argl-Ara e #1 F@E #r
AT FAT, ITF AT AT AT
T A, 9% fag sroeTgRee &y
FEqT FAT 1 g favaErd W
g Y g1 gEfim F  wRg
M W F A9l HIX H@ER T
W Ig AtEme faan v s,
qg ATEEA A WA T&R QU
Tl FC G G| WIS TLETC SOy
faeerd & Faq Wre o e
qHTHT AT@ AN ST qEt e
g T § AW, WEW F AR
fagr & A@ IR FAW A, IR
qAar A A Rl W AT
F § | AT AT FOr foren-
T F frafg &t @1 Tw @z
quE Ger g gy | WRd 8
s wadt fewerd &1 fafg ad
FQ & Fafad qdf qfFeE & oy
ge AW AW & @i & fad -
EE a9 W § 1 F IR -0
T W 1S wretAEy &y
framr =ifge, st fago & famfagi
& faww wfey @y gdf
qffa™ & W@ gu am wiafieae
FC® § AR e ag mmen
e & | S, AT T AT FTHRIC
I9 g A H|awdr gl qiwEH ¥
Mg gu Snfamt & fod sl Sy
aeat f& ofwt offam & a@
gu @ F far #r v He g
dut 9 wqaT @9 R war g
AT FE T e AW dar
TG g L AT S sg & e, e
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[+ =T sER WE]

feady a0 & @R oarEt @ fAg
IFTT AT 97 W | T AWAAT
JaarT &9 3 ? Az wralew oufad
I9 W@r § fF gafedis @i &
§ fassd gu A g0 JITIE AT THE
% fAw 1 st =€ &0 {Ted
30-32 HIAT § AW K FE AT
GAT qET GEATTAT | AR W a9
&/ QT AGTOFTT TG ;T | AR
T g8 GuTd g7 F1 (IS Y swaedn
€ g A ¥ a3 gWm 97 ZrE-
oY A sagcar EigE | AwW ¥ aea
T FATE T WT A A W A
fasi? ¢ JAAT ATHIT A &7 AT
qgd 1 &1 39 gHF 9i7 A =g
ATEAT AT AR FT G F TR
HEwT GTEIT 7 W T wan
f& atw Tt 9@ A agi fsorg
IEAT | A, qF @ F g ag
7z g f& 9i9 95 A gA o
gd foen g9@ & fau @5 &6 o
g & fq@wr a9 ar iy ot fam
qT FET TN FT JOAT H1E day
et St & ST & TG A | 50 80T
w4 uofqae 9 @d @ a1 @
& afFT 30-40 FUT 'O F Mg,
feqme ama 1 dex 47 § A
AT § 9 TET F gFY | qF
fag ase 7 F1E sqgear ad ¥
ufgars & faq 50 #0097 wvTw
F TAATHE F fqu  wrS syacar
-'-T@'% ﬁ-m Fuyt ?  (Time bell rings)

gar gafac g fF ga 1wl ot g9 g
¥ fagawd & avE 7 I 89
g g 1947 & 9g7 A A @

T ™. ...

= gfttag wnamn afger @ w9
MgF GIFR N Fg FAT ®IF
femmedss F1 fama 4 F@ ¢ 7
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¢ . i AWEAT TR W : gW IW-
fern TamT #T 7§ & T =red w1 w9itE
gd #aq 2w A faq osira ardr a6
TUTTAT FTAT %TTEF? g (Interruptions).

I, ' Al =g Tz AT

% i ((Interruptions)
SHRIMATI USHA MALHOTRA:

He is preaching universal brother-
hood. .
oft ARiTER ware wgt fog A

F1 M AT FT Ik FIw W
g & ¥ fygsw  wie fEww
ATAT 9TEq & |

Y JrawEta o FAET AT

g Afea, gy w1 wEE AR
g | (Interruptions)

s AT WA AR § gEm
F A aw FL R g AW AW
O A ¥ §gEd AW W9 g
A1, T gET A AR ¥ AT R
oA W ¥ AEE F ATRIeA-
FIfeEl F1 FUTE T A0EAT g1 A
wfraqel oEEd JTe 0 99 @0
& wgi-eng o, qeN, @ A A
warA s 9T fAaw W g dfEe
Fal w1 fgar @& & 1 400-500 7
SET ¥FEST g &, BT HET J9qF
fagrerd g ar g fgar & SR ¥
zdq 9% GU™ 9T WEH FT FAFRIAT
o W & WX gl o &8 fgaw
A€ & | A, 9 T T TF
zyd feamr & 3@ S@ &1 & A
Y WA AEAT gu HIK gfaw
¥ a9 9T TFF! @A AT GFaAT @
SR E T 1 GO L e A €
gFdT 1Ag AT AT Fra g 5 wg
THFT U FAEAT  FT A 34
F 99 TH A9 H AGEA FF @
g, AwAE d« fag N zad s
g fr &7 T@ 97 FEw (W) N
ATHTT $2T& | I AR FX HqOT FY
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qary 0 faar @ & v W
a WA @@ R wORT o7 436
7 1At gAY Ay ST 0T qAT
=1 W FfeA S1wr &

o gemwrafa - w AT A |

Y AT gave w o AEL
B oy £ fam amm fin §ORTT
Y WA Fn qiafoFT  qrediT 83
T AEE @g 1 a9y |t Ay I,
¥ f5 agi &, medmastal 4 0
a wed H LwAwwr frar §owT
o fer € 5 3 st &)
qeofA &% 1757 A7 gEafe Avan &

i) gft"."ag wamar Afger : z9-
fqu aw w@T F

Wl AT AT WE T HA
yr &Y "raa oAy 7 faeia agt
¥@ & 1 T FAT JA FT AIN HiGT-
MA %7 9gT0 a9 gU § AT IHET
g TST WA AT gEfe 93l
¥ga 2 1 IEfan ofiu, AR W aF
¥g 3y 919 § 9T @9 T w8 9
§ gifg?y g FEHT ARG FEAT
fs ss wee & w@ET § @t
¥t W1 W AT AT A AW
3@ ¢ ag wwdm wa fag
At ot erfaw & wCaE #WY oI
feqr v <& & A1 ag g A S
¥ A 3, WY A fer-uferm
¥ A% Fatq 447 E W E A a3
yadim q7 fag & A= Fwar @
&1 F mrzafedr £232A F1 AT gAT
¥T wg 39 &, 7 guna § 7 feardiz
tug ®war &1 arfasdt & sw omiEE
* gAr AWy FAFT Agy favArE
vafaw Bar #7 7@ § Afwt 1 =g
g auw w2 & f& 7 J1ge I/ F
WEag e ¥ AU wEE .8 @l
2 vamftE s faz e Tgr e
afeqm 7 @z &Y wifww £ R
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21993 T T ¥ A0 ygaw
T A 7 feeg gfemw ATy s
gfao ygwmfe w5137 3y gay
T ogra ¥

Shoe

<y

’

st gaawala | wwama w5
St AINFET AATT WY wFy o
frasg sware f& fag 98 &t aqF
EECHC I PIR-CAC I GEEC IR
190-99FTTT FT THT AT % fyFma
& faw, Fgr O TEY #1 eqgeay
F & fam, agl VemT A 5
T F G4 IV FATAT FT, 1T |

sfrearest Mg fam 0 ziew
Frgar & F7 w faar s
ot Andte wwE AT A A

it il
NI N
ot Ieaamla : 71T a9 ara 2,
gfoy foaar g1 w13 Iaar &
wSB W

SHRI V. GOPALSAMI (Tamil
Nadu): Mr, Deputy Chajrman, Shri,
I am greateful to you for having pre-

- mitted me to take part in the discus-

sion on the Assam Budget.

Sir, the lames of the agitation
have not yet been put ouf in Asgam
even after a lapse of 12 months, It is
most unfortunate Sir. But ngbody
can deny the fact that the Central
Government, under the dynamic
leadership of the hon, Mrs. Indira
Gandhi, has shown commendable un-
derstanding and exemplary patience
in dealing with the Assam agitation
because the Government knows that
one hasty decision may  boomerang
into gerious consequences. That s
why the hon. Prime Minister spoke

ih the National Integration Council
meeting that ‘firm handling of the
matters might have yielded  some

results at the beginning but in  the
process might have left scars top deey
to heal at all.

This is not the concern ¢ th
people of Assam only. This is th
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concern of every cilizen throughout
the length and breadth of our coun-
try. 1 was very much touched by the
emotional speech of my esteemed col-
jeague. Mr, Dinesh Goswami. But
1 am, disturbed to hear that 5 sense
of alienation exists in the minds of
the youth in Assam. Sir I  would
like tg point out that some extremist
elements in that organisation, particu-
Jarly who are interested in the under-
ground yovement, who are interes-
teq in sabotage, who believe in arms,
go and meet the bosses of the neigh-
bouring regimes, 1 am told. This is
what wi hear, or vead ipn the press.
If it ic so it is an alarming situation,
Sir, because, as you know, we cannot
tolerate that type of temperament and
attitude. Alsp I would like to place
before this august House a secret cir-
cular purported to have been issued
by {Be ANl Assam Students Union
which was distributed in the All India
Trade Union Congress at Visakhapet-
nam on October 29. I quote from the
Hindu, dated October 30. “The cir-
cular gives the guideliney for total re-
volution in Assam, It calls for the for-
mation of secret societies at different
levels with underground headgquerters
and under a single leadership. Apart
from collection of funds_ it .also warns
.of jdentification of Assamese politi-
rians, Government servants and ex-
plpiters who wotk against the
interests of the society and fixing 4
date for local trial.”

SHRI DINESH GOSWAMI:
Sir, to set the record straight  this
document has been denied by AASU.
They have said that some people who
want ta create confusion and deni-
prate AASU have published this. I
:ay this to set the record straight,

SHRI V. GOPALSAMY: I thank
r. Dinesh Goswamj for the denial.
it such a temperament is existing
ire. We cannot tolerate it, I be-
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long to a Party which fought for se-
paration, Vhich demanded separation.
I belong n the DMK, Sir, jn  thas
country, fof a vyeity long time it was
anticipated Or it wag feared in some
circles that the gouth may secede from
the North even pefore Pu +ition. o
propagated te philosophy ot scpara-
tion, but the partition can.c in 1947
in the Nojth not jn the Scwh. So
now 2ls¢ we are very much worried
that there should not be 7iny partitizn
again .y the nerth-easter n region. Sir,
on Rhalf of the DMK, jin no uncer-
tain terms I would like tio  hmit that
we extend whole-hearted! fuucsy sup-
Pt and co-aperation the Central
Government regarding this  Assam
problem. : '

Sir, \ : all know thal the Central
Government ig trv s to. explore all
avenues and ig taki. earnest steps
to discover a meeting g: * for re-
coneiling the differences. T»~t s
whv in the all-party leaders’ meeting,
when one party leader suggested that
* ~~¢ must be a tripartite conference,
sinmediately the hon, Home Minister
conceded the demand. So they arc
trying in all earnestness. Then wh

did the talks fail? That is the prc
blem. Why did the Imphal talk
fail? Sir, Mr. Goswami comes fro
that régoin. He is well versed wil
the probelms there. I read only th.
press reports. But T would like to ask
my friend why the Imphal talks fail-
ed. And why did the Shillong talks
fail? Ang what js the jmpression?
The sponsors of the agitation, the lea-
ders of the agitation are oversensitive
about pre-conditions, sbout petty mat-
ters. That is why the Shillong talks
also failed. Sir, I fully agree with
the sentiment expressed by Mr.
Goswami that there is a genuine ap-
prehension and fear among he
Assamese that their cultural identity
would be lost and they would be eco-
nomically swamped by outsiders. That
js @ genuine apprehension existing
there I agree. But is it a problem
of today or festerday or of the seven-
ties or sixties? As you know, this
problem started right from the end
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af the 18th century, As a student
of history I want to say that people
migrated from East Pakistan to Assam
because the fertile landg of the Brah-
maputra Valley drew them there,
because enough hands were not avai-
lable locally to cultivate the vast fal-
Jow lands. (Time bell rings) Sir,
this is a very serious matter. Alth-
ough only four or five minutes are
allotted to my party I belong to a
party which is very much interested
sn this subject...

MR, DEPUTY CHAIRMAN:

But you have already spoken for five
minutes.

SHRI V.
I need some time. ..

MR. DEPUTY CHAIRMAN: Please
canclude now,

GOPALSAMY:

SHRI V. GOPALSAMY:
1 have yet to make my points,
MR. DEPUTY CHATRMAN:

‘When I say, please conclude, it does
pot mean Yyou should stop straight-
way. You can speak for one or two
sminutes.

- SHRI V. GOPALSAMY:

i have not spoken half of my speech.

* MR. DEPUTY CHATRMAN:
*inless I ask you, you will not con-
9¢lude. That is the difficulty. Anyway,
“please finish quickly,

SHR1 V. GOPALSAMY: 1t star.
ted by the end of the 19th century.
The Government which wag there in
Assam itself encourageq immigration.
Mr, Syed Mohd. Saidullah, who was
the premier there for several years,
connived at the immigration. Then
.came the Partition. And also it was
said that Mr. Gopinath Bordoloi who
,.wag the Chief Minister during the
. time of Partition, had agreed to take
five lakh Bengalis from East Pakis-
_tan—five lakhs Bengalis. At that
time there was the Nehru-Liagat Al
Pact, What was it? According to
Nehru-Liagat agreement the Hindu
minority in East Pakistan and the

. Muslim minority in India were allow-

}
I
)
i
|
i
|
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ed freedom to move, to dispose of
their property. Then came the Ban-
gladesh war. More than 10 million
people crossed the border. It was
said most of them had returned to
their homeland, But according to
Indira Gandhi-Mujibur Rahaman
agreement Bangladesh won't be res-
ponsible for those who entered before
March 25, 1971, the day Tikka Khan
launched his campaign of genocide in
East Pakistan. So they won't take
back. So this is a human problem.
Illegal immigrants running into mil-
lions constitute 3 gigantic human pro-
blem which cannot be solved over-
night withcut 1he cooperation of the
States and also the  neighbouring
country. I accept foreigners must be
detected and their names must be de-
leted, they must be deported. Yes,
Assam contributed to the nation, so
all the States also must share the
burden—that is the view of my feiend,
Mr, Dinesh Goswami. 1 entirely ac-
cept it. But which State is prepared?
Are yoy prepared to create another
Dandakaranya? How many members
will be there? Ang if people are
asked to show certificates many peo-
ple who went there, settled there,
sweated there gnd cultivaed the area,
even for twenty years thirty years,
they did not bother to get any certi-
ficate, and all of a sudden if you de-
mang that they should produce a
certificate, where will they go? 1t
their number is, say, ten lakhs, where
should they be sent, to which State,
to which spot or place? Can they
be thrown into hte Bay of Bengal?
This is a human problem. I belong
to Tamil Nadu which accepted lakhs
of people from Ceylon and Burma
from where they came back as repat-
riates. Even today that problem is
not solved. Of course, this is not the
time to speak about that. So this is
a human problem.

Then, much was said about minori-
ties, that the cultural jdentity and
originality of the Assamese people
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should be protected. That is one view

we accept. But at the same time the
.inguistie, religious, ethnic minori-
ties, their interests shoulg also be

protegted and their interests should
be protected at any cost. But their
interests are not at all protected. They
leei insscure. That is why they
come to Delhi, they come to Delhi to
seek the protection of the honourabie
Primme Minister, The Prime Minis-

ter also said, and it 1is also
reported in the press, that thewr
interests will be prolected. Is it not

our duty as a citizen to safeguard the
interests of another fellow  citizen
who belongs to a  minority? 1 re-
member the words of the great Pandit
Jawaharlal Nehru in the Lok Sabha
some twenty years ago when he inter-
vened in a debate regarding Assam
riots which took place in the month
of Judy 1960. e told the Lok Sabha
that “some Indians have become
refugees in their own homeland”, He
spoke about minorities. It js our
duty to protect the interests of the
minorities,

6 P.M,

When the leaders of agitation, the
students leaders and the Sangram
Parishad leaders, come to the negotia.
ting table, they should have 3some
flexibility of mind. Both gsides should
display this flexibility. Rigid appro-
ach and adamant attitude would not
help anybody at the negotiating
table, Then only any problem can be
solved.

What a great loss has been caused
to this country by this agitation?
What a great calamity has been
caused to this country? The economic
loss that has teen caused to this
nation has been Himalayan. Nearly
Rs. 2,000 crores worth of loss has
been caused to this country. Every
manth the blockade hag cost us
hundred crores of rupees directlv
and Rs. 75 crores indirectly, as per
the Petroleum Minister. The cumula-
tive los; will be nearly Rs. 2,000 cro-
res. Fortunately the pipelines have

The Assamn Appropriation [ RAJYA SABHA |

(No. 2) Bill. 1980 408

been saved—thanks to the Govern-
ment and the Army. It wag feared
that only experts could handle the
pipeline... (Interruptions). Nearly
1,700 kms. distance of pipeline was in
danger and in peril unless the crude
was pumped out of it. Near the
major portion of the crude ., been
pumped out, Otherwise, the pipelines
woulg have got choked and burst be-
caude the crude would have frozen
inside.
, 4
We share the feelings of Mr. Go-
swami., At the game time we also
share the apprechension and fear of
the minorities and other pegple. Their
problem is also of serioug concern.

The Government does not believe
in gun power. Had they believed in
gun power and blood, had they belie-
ved in police power, they would not
have cringed before the agitation lea-
ders to open a dialogue. This shows
that the Governmeni does not believe
in gun power. They know thai gun
power is no match against the willk
power of the people.

Therefore, the restoration of nor-

malcy in Assam and peace in the
whole North-Eastern region hinges
on the success of negotiations bet-

ween the Government and the agita-
tion leaders. The cday when this pro-
blem is settled will pe celebrateq ali
over, from the Himalayas to Kanya-
kumari ang that will give a sigh of
relief and happiness to all.

#it geawmfa . gg9 A FEEEy
FT @A 11 3 a% & fqo eafie
F¥ Y 0

The House then adjourned
at four minules past six of
the clock till eleven of the

clock on  Thursday, the
27th November. 1980.
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